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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH: NEW DELHI
O.A. No. 270/2023

IN THE MATTER OF:-

MS. SHRANKHLA MITTAL ... Applicant

Versus

GOVT. OF NCT OF DELHI & ORS. ... Respondents

STATUS REPORT BY WAY OF AN AFFIDAVIT ON
BEHALF OF _THE _RESPONDENT _MUNICIPAL
CORPORATION OF DELHI (MCD).

AFFIDAVIT OF DR. SANJAY SINHA S/O SH. B.K.
SINHA AGED ABOUT 52 YEARS, DY. HEALTH
OFFICER, SOUTH ZONE, MUNICIPAL CORPORATION
OF DELHI, GREEN PARK NEW DELHI:-

I, the deponent above named, do hereby solemnly affirm as

state as follows:

1. That I am presently posted as Deputy Health Officer,
South Zone , MCD, Green Park, New Delhi and am
conversant with the facts of the case, as such am
competent to depose the instant affidavit, on the basis
of the official record maintained and made available,
on behalf of Respondent MCD.

2. That the instant status report / affidavit is being filed
pursuant to the proceedings before this Hon'ble

National Green Tribunal.
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. That on receiving the intimation regarding joint
inspection, pursuant to order dated 29/08/2023, the
joint inspections have been carried out by the Health
Department of South Zone-MCD along with the
officers of DPCC (Nodal Agency), SDM Hauz Khas
and Delhi Police on 06/10/2023, 09/10/2023,
13/10/2023, 17/10/2023 and also on 28/10/2023 in
night.

. That during the aforesaid joint inspection, 04 Eating
Houses / Restaurants were found running without
having any Health Trade License i.e. in the name and
style of (i) The Mansion Bar & Global Kitchen, (ii)
Fork You (iii) Record Room and (iv) Hustle Bar.
Taking immediate cognizance of the same, the
necessary action under the relevant provision of DMC
Act, 1957 have been initiated and the requisites
Challans have also been issued / served upon the
owners / occupiers. The copy of the Challans are
annexed herewith as Annexure —A (Colly).

. That further after noticing that the aforesaid 04

Restaurants / Eating Houses are still running, the
requisite Show Cause Notices w's 417 and 421 of
DMC Act, 1957 have also been issued / sent, so as to
explain within 03 days, as to why further punitive
action should not be undertaken. The copy of the

Show Cause Notices in this regard are annexed

herewith as Annexure-B (Colly).




105 NS

6. That further action in respect of the aforementioned
Restaurants / Eating Houses will be taken in due
course of time by following due process and
procedure in this regards, as per law / DMC Act,
1957.

VERIFICATION:
Verified at Delhi on this ___day of November-2023, that the
contents of the above affidavit are true and correct to my
knowledge derived from the official records maintained by
the MCD and I believe the same to be true and correct.

s Sanjay Sinha
Dy. Health Officei/szmcp
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PUBLIC HEALT) DEPARTMENT, SOUTII ZONE ™~
GREEN l‘ARK, AURBINDO MARG
NEW DELIII-1 100_16
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NO. DHO/SZ2023D- 1.5 G 9

/

Dated b},/{// )o:-% .

SHOW CAUSE NOTICE

Whereas, in connection with Court Case titled
Delhi”, The Hon'ble NGT had constituted a joint com

and representatives of DPCC and MCD vide order da

“Shrankhla Mittal Vs Govt Of Nct Of
mittee comprising of SDM (Hauz Khas)
ted 29/08/2023 to undertake visits to the

10/2023 (Night).

Whereas, it has been brought to the notice of undersigned by the Area Public Health
Inspector that you are running the trade of Eating House in the name & style of M/s Global
Hospitality ( The Mention Bar & Kitchen) situated at T6 B, Second Floor & Third Floor,
Khas Village, New Delhi without having Health Trade License under insanitary &
conditions from health point view for which prosecution action has been carried o
challan no. 43215, dated 20/10/2023 for these violations as per DMC Act.

Hauz
unhygienic
ut vide chit

Therefore, you are hereby called upon to Show Cause as to why further punitive action
not be undertaken against unlicensed health trade under Section 417,

421, 397 & 430 of DMC
Act within 3 days of receipt of this letter, otherwise actjon will be undertaken as per provisions

under DMC Act.
Dy Healt® Officer
Dr SARMD Tanr,
Or: Heatn Officerssz «
M/s Global Hospitality | F

( The Mention Bar & Kitchen)

T6 B, Second Floor & Third Floor,
Hauz Khas Village,

New Delhi
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BY HAND/ SPEED POST
MUNICIPAL CORPORATION OF DEL ey

HI gl
PUBLIC HEALTH DEPARTMENT, SOUT}] ZONE G
GREEN l'ARK, AURBINDO MARG

NO. DHO/SZ2023/D~26 6 0

SHOW CAUSE NOTICE

Whereas, in connection with

Delhi". The Hon’

and representa;

M/s Record Room
9A /12B First Floor,
Hauz Khas Village,
New Delhi

ble NGT had constituted 5 join
ves of DPCC and MCD vide order cﬁm .

NEW DELMI-110016

Dated 0.2 ln ,1023

Court Case tilled “Shrankhla Mitta Vs Govt Of Net Of
t Sommiltee comprising of SDM (Hauz Khas)
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MUNICIPAL CORPORATION OF DELIT
PUBLIC HEALTH DEPARTMENT, SOUTII ZONE
GREEN PARK, AURBINDO MARG
" NEW DELHI-110016

NO. DHO/SZ/2023/%, 2 602- Dated (72 J " }%ﬁ'ﬁ'

SHOW CAUSE NOTICE

Whereas, in connection with Court Case titled “Shrankhla Mittal Vs Govt Of Net Of
Delhi”, The Hon'ble NGT hag constituted-a joint committee comprising of SDM (Hauz Khas)
and representatives of DPCC and MCD vide order dated 29/08/2023 to undertake visits to the

compliance with norms of noise pollution. The joint inspection has been carried- out on
6/10/2023, 9/10/2023, 13/10/2023, 17/1012023 & 281 0/2023 (Night).

Whereas, it has been brought to the nofice of undersigned by the Area Public Health
Inspector that you are ruhnjng the trade of Eating House in the name & style of M/s Fork You
situated at 30, Second Floor, Héuz_ Khas Village, New Delhi without having Health Trade
License under insanitary & unhygienic conditions from health point view for which prosecution
action has been carried out vide chit challan no. 43213, dated 20/10/2023 for the'se violations as
per DMC Act, » T

Therefore, you are hereby called upon to Show Cause as to why further punitive action
not be undertaken against unlicensed health trade under Section 417, 421, 397 & 430 of DMC

Act within 3 days of receipt of this letter, otherwise action will be undertaken as per provisions

under DMC Act.
3
Dy Health\Officer '
Di. Satjwh nha
%y. Hﬁt}t_\ QMicer/SZ . -
M/s Fork You : s
30, Second Floor,
Hauz Khas Village,
New Delhi
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BY HAND/ SPEED POST
l\iUNlClPAL CORPORATION OF DELHI
PUBLIC HEALTH DEPARTMENT, SOUTH ZONE
GREEN PARK, AURBINDO MARG
NEW DELH]I-1 10016

NO.DHOSZ20231D -9 o)

SHOW CAUSE NOTICE

Whereas, in Conriection with Court Case titled “Shrankhla Mittal Vs Govt Of Nct Of
Delhi”, The Hon'ble NGT hag constituted a joint committee comprising of SDM (Hauz Khas)
and representatives of DPCC and MCD vide order dated 29/08/2023 to undertake visits to the
Hauz Khas area to verify factual position regarding restaurants operating in the area and
compliance with norms of noise pollution. The joint inspection has been carried out on
6/10/2023, 9/10/2023, 13/10/2023, 17/10/2023 & 28/10/2023 (Night).

Whereas, it has been brought to the notice of undersigned by the Area Public Health
Inspector that you are running the trade of Eating House in the name & style of M/s Hustle
situated at 30B Second Floor, Hauz Khas Village, New Delhi without having Health Trade
License under insanitary & unhygienic conditions from health point view for which prosecution
action has been carried out vide chit challan no. 43212, dated 20/10/2023 for

these violations as
per DMC Act.

Therefore, you are hex;éby called upon to Show Cause as to why further punitive action
ot be undertaken against unlicensed health trade under Section 417, 421, 397 & 430 of DMC
Act within 3 days of receipt of this letter, ol\hcriv\isc action will be undertaken as
under DMC Act.

X

r provisions

Dy Health Officer

sy ' Df. SanfaptZone
‘< ’ £ Dy. Hea:&ﬁ,@zg;

M/s Hustle

30B Second Floor,
Hauz Khas Village,
New Delhi

Dated £.2, )1)))_02-3

o\ v

g SN T



e m Ak i
3w = Pty
,“‘.kh‘;d" B Gl Rk
§ e ub b

A w\«‘. )

\m A

A
R %}‘

(TR R






_—ge s

- e emr e tasas,

-

?i’??g?ﬁ’ﬂf SR, 195'@ axv—mﬁm F l,




i
1y u_._,u W

1 ™ 2

¥ i, TR 5 4+ ¢ e
ke o kgl e [RE S, W ,;
:l -..m: VRIS % R TIA EAR tyelons s F ,«.w.‘,‘,..,‘,, 3 ieraniied® .nm” E’wlﬂ"‘

o

B e < %44
s




